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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

# CNR No. DLHC011095622025 

+  O.M.P. (COMM) 64/2026, I.A. 2997/2026, I.A. 2998/2026, I.A. 

2999/2026, I.A. 3000/2026 & I.A. 3001/2026 

 

 MAHAKALI FOODS PVT. LTD    .....Petitioner 

Through: Advocate (appearance not 

given).  

 

    versus 

 

 ILWONHIBRAND CO. LTD                   .....Respondent 

Through: Mr. Amit Dubey, Mr. Sarthak 

Dubey, Ms. Nikita Motwani, 

Advs.  

 

 CORAM: 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER(ORAL) 

%        13.10.2026 

  

1. Learned Counsel for the Petitioner submits that the Petitioner is 

undergoing CIRP proceedings. 

 

2. None has appeared on behalf of the Resolution Professional.  

 

3. In view of the above, the present petition is dismissed for non-

prosecution.  

 

4. The Resolution Professional is at liberty to restore the petition 

within 90 days if cause still survives. 

 

OM PRAKASH SHUKLA, J 

OCTOBER 13, 2026/at      
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